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STATEMENT BY MINISTER

Blast in Jammu-Bound Jhelum Express at
Ambala Cantonment on 27 12.1996-Contd.

SHRI NILOTPAL BASU: Madam. we
madc a point earlier. This is not a simpic
railway accidcnt. This is an act of
terrorists. Therefore, in the fitness of
things, if the statement had come from
the Home Minister, I think, it could have
covercd the proper ambit of the entirc
development.

THE DEPUTY CHAIRMAN: Then,
your suggestion is that the hon. Homc

Minister should alsa be present...
(Interruptions)...

SHRI VISHNU, KANT SHASTRIL
Madam, 1 support him.
...(Interruptions}). ..

THE DEPUTY CHAIRMAN:

Tomorrow or whenever it is listed.
...(Interruptions)... Today it is too late.

SHRI JOHN F. FERNANDES (Goa):
Madam, the hon. Home Minister can also
intervenc. The Railway Minister is here.
...(Imterruptions)... The Statement has
already been made by the Railway
Minister.

SHRI NILOTPAL BASU: The
Railway Minister has already come with a
statement ...(Interruptions)...

THE DEPUTY CHAIRMAN: Let me
hear the Home Minister.

THE MINISTER OF HOME
AFFAIRS (SHRI INDRAIJIT GUPTA):
A statement has alrcady been made in
this House by the hon. Railway Minister,
and then 1 was told that members had
insisted here that when the time comes
for them to seek clarifications and so on,
I must be present. That is why 1 came.

THE DEPUTY CHAIRMAN: Mr.
Home Minister, your presence will mean
that Members would put questions to you
too.

SHRI INDRAIJIT GUPTA: They may
put questions to me. They have every
right to do so. Before that, if it so pleases
you, then I would like to add some
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information whcih has comc to us only in
the last one hour. 1T wish to add that and
vou can take it as somc sort of a
supplementary statement to what the
Railway Minister has alrcady said. It is
up to you to decide whether you have...

THE DEPUTY CHAIRMAN: It is not
a statement. Statement on the railway
accident has already been made by the
Minister of Railways.

CHRI VAYALAR RAVI: Madam, thc
Minister is rcady to make a statemcnt.

THE DEPUTY CHAIRMAN: He did
it, pcrhaps, when you wcre not here. I
am sorry that Members don’t remain in
thc House and when the discussion takes
place they ask as to where the statement
is. You locate it. You ask your colleagues
who were present in the House. A
statement on the railway accident has
already been made. Now the Minister has
come 1o reply to clarifications. Even the
Home Minister has came for
supplementing the information because of
the request of the Members. Mr. Home
Minister.

SHRI INDRAJNIT GUPTA: 1 have
some supplementary information.

THE DEPUTY CHAIRMAN: You
please share that supplementary
information with the House. 1 will not
allow any Member to interrupt you.

SHRI INDRAIJIT GUPTA: Madam,
the blast in the train®at Ambala took
place, as you know, in the very ecarly
hours of the morning. A joint team,
consisting of the Special Scerctary
(Security) of the Ministry of Home
Affairs, a Deputy Director in the 1B, and
an Additional Commissioner of Police,
Special Branch, Delhi, was sent to
Chandigarh to take stock of the situation
and to co-ordinate the efforts of
investigation and so on. As far as the
casualties are concerned, 1 have nothing
to add to what the Railway Minister has
already said. The samc figures whcih he
gave have been corroborated by the tcam
which went from here. The Haryana
Police, the Punjab Police and thc Delhs
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Policc are making a co-ordinated effort
for investigation of the whole affair and
forensic science experts from Haryana
and Punjab have also visited the site in
order to dctermine the nature of
explosion, what acutally caused the
explosion. Madam, this team which was
sent this morning was quite a high-level
team.

It has come back about a little more
than an hour ago from Ambala
cantonment and they say that according
to indications available at present, the
explosion appears to have been caused by
RDX type of material. This explosive
material was reportedly kept in a suitcase
or a bag under secat number 64 in a
sleeper coach. Samples have been taken
from the spot but the analysis report is
still to come. The officials of Haryana,
Punjab and Declhi police who visited the
spot say that there does not appear to be
any cvidence of using any timer device. It
could have been a remote controlled
device, in which case. of course, it could
have begen triggered off at the Ambala
station itself or it could be a timer bomb
device which they say is more likely. The
train was running a little late. It left the
cantonment station about ten minutes
late. If there were a timer device, it could
have gone off after the train had actually
cntercd Punjab. This is more likely. And
that was the intention. The Jhelum
Express was running behind schedule by
about half an hour. It appears that the
blast was planned to take place in the
running train once the train had entered
Punjab arca after lcaving Ambala station
in which case the casulty might have been
much more. No terrorist group as yet has
claimed responsibility for the blast. The
indications are that it could have been
planncd by the Babbar Khalsa. The
Special Sccretary, Internal Security,
Ministry of Home Affairs, held a meeting
at Chandigarh at 11. a.m. with thec Home
Sccrctaries and the Director Generals of
Police of Punjab and Haryana. There was
a joint meeting which took stock of the
situation and called for tightening of the
sccurity at public places, Government

[RAJYA SABHA]

Minister 372

buildings and security of protected
persons including targeted Akali Icaders.
You know, Madam, one Akali MLA was
also shot dead at Ropar yesterday. There
is an apprechension that these terrorist
activities may have something to do with
the coming elections. Co-ordinated action
involving the IB and the Police of
Punjab, Haryana the UT of Chandigarh,
Himachal Pradesh, Jammu & Kashmir
and Delthi was stressed. Joint raids,
exchange of lists of  terrorists and of
intelligence input was emphasised. It was
also suggested that decurity should be
beefed up for the trains, all night buses
passing through Haryana and Punjab. It
is also directed that all buses and trains
should be fully protected by the State
police and the GRP and the RPF. It was
decided also that after development of
information and co-ordiations between
intelligence agencies and the police force,
simultaneous raids should be carricd out
at those terrorist hideouts about which
they have got information. This is all |
have got at the moment. I am afraid, 1
am not able to add anything to it just
now. If by tomorrow or _tomorrow
morning some further factual information
is available, I will be glad to share it in
the House.

THE DEPUTY CHAIRMAN: 1 have
certain names and beyond that I cannot
allow.

AN HON. MEMBER: | want to ask
the Home Minister....

THE DEPUTY CHAIRMAN: Therc
are 12 names already. 1 would call them
one by one, and if time permits, you also
can ask.

st famy) @yt (W WRW): Rwi
el W, a® OF 9gd @ iR gee
TPt AT FE @
ama it gd oy SR-aR @ T off, F' e
vz @ T N FE URREE W gEy ST
Gora @ Wi B O A R g S W sk
Tg SRR gHiE ¥ ww wifwa g aw S ¥
6 4% FgN WA F AE wga WA da & 6
of% $H WA N [T N TEen W AR & W
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SHRI GURUDAS DAS GUPTA: Sir,
going through the statement made by the
hon. Railway Minister, I must say that
this is a deplorable statement. The

statement has been made about certain
accident, loss of life and what the
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Railway Ministry would like to do, to
give them compensation. No where does
the statement indicated that there is an
action of the terrorists, that this has been
deliberately done by the terrorists. The
most important element of the thing is
that this has been a programme of the
terrorists, whatever may be the political
intentions. If it is not noted there, if the
Railway Ministry is not aware about the
gravity of the situation, about the
involvement of the terrorists, about their
game-plan, then 1 am afraid, no
preventive action can be taken by the
Railways. 1 agree, this matter comes
undcr the Ministry of Home Affairs, but
afterall, precaution can bc taken if there
is a joint move. Therefore, the hon.
Railway Minister’s statement, I think, is
devoid of the basic element, of an act of
terrorists. Secondly, hon. Members have
described this as an accident. It is not an
accident. It is a deliberate action, of a
planned nature. Therefore, it is a rare
case of unparalicled brutality on the part
of the terrorists.

Sir, this has its political intentions.
They would like to creatc a scare before
the clections. They would like to give the
impression that terrorism has not dicd
down. They would like to give a signal to
their followers that they are very much
active. They would like to give a signal
that India or the pcople should not
believe that terrorism has been liquidated
in the country, as is being claimed.

It has its political intentions, for two
reasons. One is because of the elections
in Punjab. Another is bccause of the
normalcy that is being restored in
Kashmir. It has wider political
ramifications. That should have been
there in the statement.

Anyway, the main question that arises
here is whether there has been any
intelligence lapsc. The only question that
1 would like the hon. Home Minister to
reply is whether there has been any
intelligence lapse. 1 say this because there
arc reports that there was a tip-off from
certain  quarters that some such thing
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could happen even in a tran. Is this
really so? If it is really so, at what level
the information was evaluated and, after
evaluating the information, what
preventive  action was  taken by the
Ministry of Home Affairs, or, what
action the Ministry of Home Affairs
advised the Ministry of Railways to take?
This is important.

The third important thing is: it is very
difficult for the Government to prevent
such explosions in trains. there are
hundreds of trains running all over the
country. But cven then, I would request
the hon. Home Minister and the hon.
Railway Minister to kindly react. In
sensitive zones covering Punjab  and
Kashmir, cffective measures should be
taken to prevent such incidents. it cannot
be prevented all over the country. We do
not have the kind of infrastructure
needed for this. It is not possible. But at
lcast, in the sensitive zones, effective
measures should be taken; the
intclligence machinery should bec geared
up and public vigilance should also be
encouraged. For this, we need immediate
action and initiative from the Ministry of
Railways, pguided properly by the
Ministry of Home Affairs. Let us know
what the Government of India is going to
do in this regard.

SHR] VAYALAR RAVI: (Kerala):
Mr. Vice-Chairman, Sir, I am glad the
hon. Home Minister has shared some
information with the House. It is another

atrocity, another heinous crime,
committed by the terrorists. In this
connection, 1 agree * with what

Mr. Guruda. Das Gupta has said. There
are Press reports today. I do not want to
go into the details. It is said that
information was passed on by the
Intelligence Burecau to the concerned
authorities. That means there has been
inaction on the part of the railway
authorities or somebody else. Therefore,
I would like to know whether information
was passed on earlier or not. This is a
very important thing.

Another thing is: in this statement, in
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paragraph 4, you have mentioned about
the registration of a case. I do not know
who registered the case. Sir, it is a
murder. Ten-twelve people have died. It
is a murder: it is a cold-blooded murder.
But the case has becn registered under
section 307; Section 307 is attempt to
murder. It is a callous way of registering
such a case. I do not want to read it out.
I find that the case has bcen rcgistered
under section 307 and under sections 4
and 5 of the Explosive Substances Act. I
do not know what kind of a police officer
was he who registered the case under this
section. You look at paragraph 4. Is this
the way you treat the murder of ten-
twelve people? I do not know. Please
look into it.

The other important point I want to
make is about the measures you are
taking. I am giad you have talked about
it here. Some five-six measures are
mentioned here. But the question is: who
would implement them? 1 appreciate
what you have said. You want to make
use of sniffer dogs, etc. You have also
said here: ‘Field staff have been advised
to maintain maximum alert while on
duty’. Please do one thing. Ask them not
to drink; minimum. More than anybody
else, your staff drink all the time. T had
raised this issue many times in the
House. You say that the ficld ‘staff have
been advised to maintain maximum alert
whilc on duty. All right. But if they fail
to take measures, on whom would you fix
the responsibility? How are you going to
implement these five-six commandments?
What action you are going to take in this
regard? Would you give an assurance that
if there is any lapse on the part of any
person—including the members of the
Railway Board—he would be sacked? If
you do not do such a thing, you cannot
implement these measurcs. Here it is
said, “Intensive security checks have been
ordered to be carried out..” By whom?
Who will do the security checks? What is
your machinery for that? And, as
Mr. Gurudas Das Gupta has said, you
cannot do it all over the country. Yes, in
certain areas you can do surprise checks.’
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But nonc of your senior officers makc
any surprise checks. They do surprisc
checks only in the Kerala Express to loot
money from the poor passengers. 1 know
it. Sir, many times we have made
complaints in this House about it. Of
course, this was an explosion. But so far
as the main
concerncd, gangsters get into the trains
with the connivance of the Railway
Protection Force and railway employees
and extract and loot money from the
passcngers, especially in the southern
parts of the country. If they can do it,
then, dcfinitely the terrorists are in a
better position to cause explosions. Sir, 1
am only illustrating the callousness and
the indifference of the railway authoritics
and thc Railway Board in the matter of
providing protection to the railway
passcngers.

So, the gangsters can do these things.
Here 1 ask. what is the function of the
Railway Protection Force? It is a dcad
force; it is a corrupt institution. They do
nothing. 1 have never seen them doing
anything. Sir, I travel quitc often—not
from hecre to Kerala, because I don't
have the time, but in Kerala I do travel a
lot. Not a single railway policeman ever
checks a toilct. Of course, nobody can
get into a toilct—they are so nasty—and 1
don’t blame them there.

So. if you want to implement this idea,
then you have to fix the responsibility. do
you have any programme for fixing
responsibility? That is number one.
Number two: What steps are you going
to take to revamp, re-organise, revitalise
and make it an effective instrument for
protccting, not the railways, but the
passengers—their lives and their safety?
Do you have any scheme for the RPF for
doing this? If you don’t have, please have
one. The Railway Protection Force is a
very big force—they have got a DGP
there. Therefore, Sir, I want to know
what steps they are going to take in this
connection so far as the RPF is
conccrned.

Sir, the rdflways have to implement
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specific  programmes. You nccd an
infrastructure. You have an organisation
called the Railway Protection Force. but
the most lazy, unwanted and corrupt
policemen operate there. So vou have to
do a lot of things there, and for that you
nced to have a programme.

Now that this ncw dévclopmcm has
taken place, of terrorist activity shifting
to running trains, kilhng pcople and
doing such other things—and the hon.
Homec Minister has rightly said that it
could be because thc Punjab terrorists
might have taken a new line—and vyou
have said that you are having combing
opcrations and all that, this House wants
to know what turther steps you are going
to take by coordination among all the
agencics and to what cxtent you would
implement the programmes 1o protect the
lives of the people travelling by trains.

Thank you.

SHRI BRATIN SENGUPTA (Wecst
Bengal): Sir, 1 must applaud the hon.
Minister of Railways, the Chairman of
the Railway Board and other officials
who had taken immediate initiative to
rcach the spot of the accident.

May I request the hon. Home Minister
to kindly apprise this House: Is it at all
true that an intelligencc report had
reachcd the Punjab and Haryana police,
a few days back, regarding possiblc blasts
anywhere necar Ludhiana during the first
week of December? If this report is at all
true, when did this information reach the
Punjab and Haryana police, and what
action was taken thereafter? 1 would also
like to know whcther there was any
preventive plan for security to commuters
in the context of possible attacks prior to
the Punjab elections?

Sir, my other questions are related to
the Ministry of Railways. I' want to know
whether any report of the Commissioner

of Railway Safety is available with the

Minister of Railways regarding earlier
blasts, and is the Minister of Railways
planning any specific measures to prevent
unauthorised entry and travel in the
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ordinary three-tier sleeper coaches of
passenger trains? Will a section of the
Railway Police and the RPF be prevented
by the Ministry of Railways from
collecting money from unauthorised
passengers in the ordinary three-tier
slecper coaches? Also, is there any plan
to limit the number of passengers in the
unreserved coaches of ordinary trains?
They are also high-risk areas. If there is
planning to plant any explosives, they can
do it much more casily in an unreserved
compartment. Is there any programme to
limit the numbcr of passengers in the
unrescrved compartments as well?

Thank you.

SHRI JOHN F. FERNANDES: Sir,
for thc first timc we arc disputing who
should make a statcment. The convention
of this Housc is that if a railway accident
occurs, it is the Railway Minister who
should makc a statement. If there is a
bomb-blast in a bus, thc Home Minister
makes a statement. But the Railway
Minister s within his right because ali the
railways are manned by the Railways
Police personnel. Even in the States,
though law and order is a State matter.
security is a State matter, the Railway
Ministry has its own Railway Police
personnel.

If we go back to the explosion of
bombs in Bombay, it is a known fact that
1,000 kg. of RDX was missing. it was
stated that 1,000 kg. of RDX had left for
northern India in a truck and that this
RDX was smuggled from the Konkan
coast in connivance with the Customs
officials. We know that onc of the
Assistant Commissioners of Customs had
been held under the TADA. So far
nothing has been done by the
Government to unearth that RDX. 1
think prevention will be better than cure.
I want to know from the Government,
from the Finance Ministry, what steps the
Customs Department has taken to
unearth this RDX and what steps the
Home Ministry has taken to unearth that
1,000 kg. of RDX which is lying
underground in our country. They use
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only a little amount of RDX. 1 think, for
the explosion which we saw on the TV,
the Doordarshan, half a kilogramme of
RDX is enough to below up the bogey.
So, we are still sitting on a time-bomb.
So much of RDX is still lying undetected.
So, I think, it will be very relevant for
the Home Minister to take action on this
matter. The Home Minister himself has
said, “I think the Railway Minister has
made a statement at four o'clock. There
is nothing in his note that the substance
was RDX. There is a possibility that it
was RDX.” So, I think, the Home
Minister will be within his right to see
that the RDX is unearthed.

The hon. Railway Minister has
mentioned about six dos and don’ts. He
mentions that they are using sniffer dogs
wherever they are available. 1 think, if
you do not have sniffer dogs in all the
railway stations, it is uscless to have
sniffer dogs in Punjab because a train can
start from Trivandrum or Madras, with a
time-bomb. The clock of a time-bomb is
programmed not only for 24 hours but
also for 365 days. So, a bomb can be
placed anywhere in the country. So, the
right thing for the Railway Minister will
be to see that there are sniffer dogs in all
the railway stations to sniff the RDX.

Will they take the help of the State
Government, the State Police to sce that
the baggage is properly scrutinised and
checked at the railway stations? If you go
to a railway platform, you find visitors
with the passengers. You find vagabonds
and beggars also. I don’t think that they
can check these people for bombs. The
Minister has mentioned that checking is
being done in the coaches and in the
washing yards. I have made a suggestion
in the past that no person who is not a
passenger, should be permitted to enter a
platform unless he accompanies a
handicapped person. Will the Railway
Minister do away with the system of
allowing visitors to the platforms because
there is no need for this? If you go to
foreign countries, you find nobody there
except the passengers. The Indian
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platform is worse than a slum. You find
beggars, anti-social elements and
cverybody eclse there. Why does the
Railway Minister not take this into
cognizance and stop thc issuing of the
platform tickets because they are not
visitors but they are permancent residents
of the platform? They have all the
facilities there. They have got the toilet,
and they have got water for bathing.
They have got catering facilities. So, 1
think, it is high time that in the name of
security the Railway Minister put a ban
to this. I think this is the only way in
which the security can be maintained.
Otherwise, whatever steps you take, it
will be very difficult to control the acts of
terrorists.

Sir, the hon. Minister has suspected the
Babbar Khalsa. No onec has claimed
credit for this bomb-blast. We have a
statement from the Foreign Minister that
the ‘Falibans are training Pakistani
nationals and that the ISI people arc
being pumped into the country for
terrorist activities.

Arc we also maintaining a strict vigil
on the borders in view of the impending
clections in Punjab? In February, we are
going to have elections. 1 think, if the
Government is poing to start the barb-
wiring of the remaining part of the
borders, naturally, the activities will be
more intensificd. I want to know whether
the Defence Ministry and the Home
Ministry will see that our borders are
tightened in view of India’s stand vis-a-vis
Afghanistan.

M AT ol (fER): e AR W
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THE VICE-CHAIRMAN (SHRI

SANATAN BISI): Dr. Biplab Dasgupta.

DR. BIPLAB DASGUPTA: No, I am
not speaking.

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): Shri Ram Kapse.

PROF. RAM KAPSE (Mabharashtra):
Sir, this is not the first railway
explosion. Explosions in the Railways
started in 1991 and they continued. Such
an incident took place first at Kalyan.
Then simultancously, on the same day,
more explosions had taken place in the
Railways and every time, the then
Railway Minister, Shri C.K. Jaffer
Sharief, had announced what the
Railways would do in these matters. So,
I would like to know from the Railway
Minister whether enough tare was taken
to avoid the incident. What is the
proposal with him today?

The second question I would like to
put is about the identification of the
passengers. Initially, it was declared that
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only two persons could be identified. I
would like to know whether all the ten
persons have been identified in the
Mumbai-Calcutta train accident. Even
that identification beccame impossible. 1
have worked in that Committee.

Further, as far as RDX is concerned, 1
would like to know from the Home
Minister whether any agency, other than
the regular police is entrusted with the
job of looking into the seriousness of the
matter specially when RDX has been
used in this incident. I would like to
know this thing from thc hon. Home
Minister.

™ WwEg § g Wt (st maaer

oA ¥ orw TR W R IR F wRw
& gon 2 afes Rfw adw ? e ol Q@

T W g (=Eud)

SHRI GURUDAS DAS GUPTA: Sir,
this is an obnoxious way of covering
up....(interruptions)....
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SHRI VAYALAR RAVI: 1 a case
registered under section 302 or section
307?

suguray (st W fafR): 302 W
TE TN & M 307 TN ¥?

[RAJYA SABHA]

Minister 392

i gauTE WEw: ¥ o o fafafe aew
aaﬁin

oft Taash: TR, ded o Hw WA F
e A ¥ g amel ¥ # @l ¥ 9"
HE TH W N7

it Wawre wEw: WE R A W ¥, w®
1 S ot " 2

8.00 p.M.

SHRI INDRAIJIT GUPTA: Sir, the
issue which was to be taken up here for
the information of the House and so on
was a specific question relating to the
bomb explosion. Many hon. Members
have, of course, made very far-ranging
comments, remarks observations and so
on, which they are well within their right
to make. 1 don’t grudge them. I cannot
reply to all those points, all the security
environment of India, the security
environment of the region, what is
happening in Kashmir, what is happening
in Afghanistan, what is happening in
Pakistan, this and that. I am concerned at
the moment only with this bomb
explosion which is the basis on which the
matter has been taken up. If you want on
discuss all those other matters, there are
other ways of doisng it. But surely we
can have a discussion. 1 would welcome
it. I am deeply grieved. I suppose all of
us mustbe deeply grieved at this terrorist
act which has taken place because this is
really a very cruel act, a very cowardly
act 1 should say, that unarmed people
who are sleeping at night in a passenger
coach on a railway train should be
massacred in this way. The people who
do these things cannot be described
merely as criminals. There are some kind
of diabolical enemies of humanity, who
do not care for anytthing--innocent men,
whome and children. If they are brought
to book, as I hope some of them will be,
they should be most severly punished.

The main point which emerges from
the anxiety, shown by the Mcmbers here,
and that is the main point which I would
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like to reply to, is whethsi it is a fact or
not that therc was some warning given by
some source, which gur intelligence
agencics have received, about some
anticipated terrorigt activity in and
around Ambala—I] believe thjs appeared
in some papers; 1 have read these thipgs
in some Press this morning—and
whether, in  spite of receiving that
warning and ipformation, our agencies
have failed to act. This j§ a very serious
matter which we will have to ge ito
thoroughly. The information which I have
got at the moment, of eoursg, is that the
intelligence rgports regarding possiblg
terrorist attacks are shared with the
concerned States and the gpncerned
agencics. But ip the case of the Ambais
incident there was no immediate output
available. This requires to be ehgcked. 1
am also not satisfied with this reply. We
must remember the fact that the incident
has taken place only early this morning.
All our investigators and agencies are still
at work trying to find out all the details
of the incident, I am not in a position just
now to add anything to what I have
already said. When more information is
available, as 1 hope it will be, I will
certainly be glad to share it with the
House. The point is that these agencies
who are operating in Punjab, Haryana,
Union Territory of Chandigarh and all
that, are our agencies. As 1 explained to
you, Sir, there was high level meeting
which took place this morning at
Chandigarh. They have worked out
certain plans, certain measures, certain
counter-terrorist measures,. which they
hope to put into operation immediately.
All those measures | cannot possibly
divulge here and they should not bed
®ivulged. Why should 1 divulge them? 1
can only say that they have decided to
taked some very strict and very urgent
measurcs to counteract these terrorists
threats. If all those measures are to be
relatcd in this House, there will be
nothing left out and the whole world will
know ‘what we propose to do. So, I hope
the House will bear with me that all
thosc dectails cannot be and should not
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be, in my opinion, divulged here at all.
But the fact of the matter is that [ have a
feeling, and 1 am sure most of the pcople
in the country have, that our sccurity
arrangements and our methods of dcaling
with all those threats are not yet up to
the mark at all.

These terrorists ‘'or whoever they are,
whether they are linked with Pakistan or
not as hon. Member on the other side
has said — he linked up everything as a
conspiracy of Pakistan...(lnterruptions). ..

SHRI VISHNU KANT SHASTRI:
Babbar Khalsa has been linked
...{Interruptions). ..

SHRI INDRAIJIT GUPTA: It may be,
Shastriji. But I am not in your happy
position of having proof and cvidence of
everything. There are tcrrorists in this
country who have nothing to do with
Pakistan.

SHRI VISHNU KANT SHASTRI: |
spoke of Babbar Khalsa because you
mentioned it...(Interruptions). ..

SHRI INDRAIJIT GUPTA: These are
all guesses. These are all assumptions. It
could be Babbar Khalsa or it may not be
Babbar Khalsa...(Interruptions)... You
said that we spend a Jot of time making
love to those people who are trying to
attack us and destrgy us. 1 do not agree
with this kind of accussation. After all,
we fought terrorists- for several years in
Punjab. My party lost over 100 activists
and cadres fighting terrorists.

SHR] VISHNU KANT SHASTRI: My
party also lost people. perhaps, it lost
more people than your party..

SHRI INDRAJIT GUPTA: I am very
happy that you were in the forefront. But
don’t sgy that we only make love to them
and are being soft on them. But I do say
that, on the ground, our security
precautions, our arrangements, the
deployment of our forces, the training
and all these things require much more to
be done. These are not at all up to the
mark. We have been outwitted by these
people. Several times, they have been
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able to steal a march on us. It is very bad
for the morale of the public, apart from
anything elsc. Pecople will have no
confidence left if this kind of a thing is
allowed to go on. Therefore, we are aiso
determined. Much more stringent and
strict measures will have to be taken and
this whole plan has to be worked out in
detail. We have to coordinate action
between all the agencies which are
concerned with this. But I cannot
immediately, just now, tell you all these
details. Even if I want to 1 cannot tell
you because it is still being worked out.
This particular explosion is being called
RDX. May be, it is very likely. But our
report says that it may be RDX or it
could be some other explosive substance.
The forensic experts are working on it.
They have gone from here. They have
been sent from here. Forensic scientists
working in this particular sphere have
been sent there. 1 do not know about
sniffer dogs. I am not very much an
expert on sniffer dogs. Hundreds and
thousands of railway trains operate
everyday in our country. You certainly
cannot have sniffer dogs checking the
packages and luggage of passengers on
every one of these ftrains. It is not
possible. We do not have that kind of
resource. But our forensic experts can
certainly diagonose what the explosion
was due to. We will get that report very
soon. RDX is, of course, a very terrible
weapon. It is very difficult for anybody to
counteract, uniless it is detected in time
— before the mischief is dope. The other
suggestions which have been made by
many hon. Members about tightening up
security and all that, I have made a note
of all of them and 1 will certainly go into
all of them. They are welcome
suggestions and we will take all necessary
steps in order to improve the situation.
But T repeat again that I think this is
getting more and more complex. There
are many people who are participating in
these activities, both inside the country
and outside the country — on the borders
of the country. Therefore, there is

nothing to be complacent about. I think
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we should ‘be very much more vigilant
than we have been in the past. We
should take necessary measures in
cooperation with the public. Thank you.

SHRI RAJNATH SINGH SURYA: I
had asked about the agency which will
investigate this.

SHRI INDRAIJIT GUPTA: There are
so many agencies which are investigating.
It is not just one.

THE DEPUTY CHAIRMAN:
Different agencies will take up different
responsibilities because the problem is so
massive.

The problem is so massive that one
agency is not responsible. This is a
serious matter, I was listening today-
while 1 had an urgent meeting with
somebody. — to the reply and the
questions.

The only thing is, I wish that those
who had put the questions were here so
that the seriousness of the problem could
have been reflected.

DR. BIPLAB DASGUPTA: Madam,
they should not have disappeared..

THE DEPUTY CHAIRMAN: The
Home Minister came on the request of
the House. The importance of the thing
is, it is not just a rail problem or an
accident there but it is a terrorist activity
and that is why the Home Minister came.
But I wish the benches were more full
than they were. Never mind, they will
reach tomorrow if it is reported. With
this 1 adjourn the House till 11 O, clock
toOmoOITow.

The House then adjourned at
eleven minutes past eight of the
clock till eleven of the clock on
Wednesday, the 4th December,
1996.



